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£ wWawd gary famfadi ¥ arg
#@rar #4921

d 9wt AqgAs Favafraem & gEw
araas § famr ar ) 3% faew v 7

w541 6 gfere agd & o o A sie
THA 981 9T T8 AT AAIT .

Banking Laws

THE DEPUTY CHAIRMAN : This is out
of place. Arising out of the discussion on the
Reports you can ask for clarification. As
regards what is happening here and there, |
think the best person to answer will be
yourself.

A TIWMATRAN : FHLEZ F | HraAL,
& ik fadmT w7 @ g fr a2 ?
T 9T ¥ Ga1 gf wie ww wAigdE
T s st 8 mvewm foaee
T A AT AT A | F s AT STEA
Zfr faenfadi & avqiez g ar i oix
= o Freed o framr e
arsd ArgAd At Aifg o fraieai
#1 Wl o7 Tw, 3% gfrwdl F wmoe
AT 9T AT, W uwArEeE adl
T arwmar  favafraeat & oaww
Tl 9 HifEw 5% ag ey w7 foar
& faarfaat it ggwm @ agrg o7 )
JAT G AFTE AT B AT AT TE
FEdl § a1 FaavdT szt w1 ST
ITHET WEGAT & qarfaw wov 7E Foevar &
A @ avz @ feardf g w@ar 21
1 arfas,  amwfas @ gmafs
T Aatard wad mfwa § 9 ava Franfaa
F AT AT ZEE | 9T O T AT GLARY
foar s 77 a% frarfagi §  as4r
TET |

grearafa . vy & faadT v g
fa o9 ameq wHloT @ A1 AT qEAT
2 0w #ifsgy | As it is, you are not
‘:.'elhév.'ant.

st ATy © F 99 31 E e s
w3mr § wreafaw foras zeam oz 4w
T AT H ATHRIT T FT N B 7
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THE DEPUTY CHAIRMAN: If you have
no reply, then we take up the next item, the
Banking Laws (Amendment) Bill.

off Tamrme c owrE frmd ag 2

At St & are ?

THE BANKING LAWS
MENT) BILL, 1968

(AMEND-

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORARIJI
R. DESAI) : Madam Deputy Chairman, I beg
to move :

"That the Bill further to amend the
Banking Regulation Act, 1949, so as to
provide for the extension of social control
over banks and for matters connected
therewith or incidental thereto, and also
further to amend the Reserve Bank of India
Act, 1934, and the State Bank of India Act,
1955, as reported by the Select Committee,
be taken into consideration."

SHRI BHUPESH GUPTA (West Bengal) :
Must you insist on passing this Bill when we
are hard pressed for time?

SHRI MORARIJI R. DESAI : The House
will recall that, towards the close of the last
Session, we had a general debate, after which
the Bill was referred to the Select Committee.
The basic framework of the Bill and the
underlying policies on which the legislative
provisions have been drafted were discussed
in detail in this House. The Select Committee
also had a detailed discussion on each of the
clauses and it has recommended that no
change is necessary. I do not, therefore, pro-
pose to cover the same ground once again. I
would, therefore, confine myself to certain
important points which cropped up during
discussion in the Select Committee.

As the House is aware, we are introducing
for the first time a definition of banking
policy in the Banking Regulation Act. The
banking policy has been defined in the Bill to
mean the
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[Shri Morarji R. Desai] policy which is
specified from time to time by the Reserve
Bank in the interest of the banking system or in
the interest of the monetary stability or sound
economic growth having regard to the interests
of depositors, volume of deposits and other
resources and the need for equitable allocation
and efficient use of these resources. The re-
ference to the banking policy has been made in
sections 21, 35A, 36 and 36AB of the Banking
Regulation Act and this will have the effect of
widening the Reserve Bank's power in respect
of control over bank advances, directions to
banks generally on any other matter
concerning the affairs of the bank, whether
arising out of the inspection or otherwise, and
the appointment of observers or additional
directors by the Reserve Bank. During the
course of discussion in the Select Committee, a
view was expressed that in specifying the
banking policy the Reserve Bank should pay
due regard to the integrated expansion and
development of small or regional banks. This
is an important concept and its implication
deserve to be examined in detail. The House
would recall that in my statement on social
control over commercial banks made last year I
had hinted that the question of the growth of
regional banks needs to be examined in the
context of the development of the banking
system as a whole. I intend to include it in the
terms of reference for the proposed Banking
Commission. The Commission would go into
the entire structure and organisation of the
banking system and to make as to how
structurally the banking system could be made
more responsive for meeting the needs of
credit from all sectors of the economy.

1 would also refer to another point which
cropped up during discussion in the Select
Committee. This is about the definition of ,
small-scale industrial concern. At present the
criterion of a small-scale industrial concern is
that the value of its investment in plant and
machinery should not be in excess of Rs. li
lakhs. We propose to adopt this criterion for
the purposes of the Banking Regulation Act.
We have, however, made the definition
somewhat
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more flexible, so that, ifthe ceiling is
increased at any future date, having regard to
the trends in industrial development and other
relevant factors, we need not.have to amend
the Act. This has given rise to an
apprehension that we might adopt a ceiling in
relation to a small-scale industrial concern for
the purpose of the Banking Regulation Act
which is different from the one which is
applicable for purposes such as the credit
guarantee scheme for small-scale industrial
concerns or for other special facilities
available to such concerns. I would take this
opportunity of clarifying that this is not our
intention and hon. Members need have no
apprehension on this account.

I would not take any more time of | the
House, as hon. Members are already aware of
the basic provisions of the Bill. Social control
does not end with the passing of this
legislation; we are taking and will continue to
take mea-', sures to bring about a desired
orientation in the commercial banks' lending
policies and procedures. There has to be
considerable improvement in the I technical
expertise in the banking pro-I fession and we
have already taken on hand measures to pursue
vigorously the training programmes for banks'
I personnel. We also intend to examine the
basic structure and organisation of the banking
system, its size, area of operation, its operating
methods and procedure and these will be gone
in depth by the Banking Commission which is
proposed to be appointed shortly. I am
confident that the implementation of measures
which have already been taken in hand will
pave the way for a positive reorganisation of
the banking system on sound lines. With these
words, I beg to move that the Bill be taken into
consideration.

The question was proposed.

THE DEPUTY CHAIRMAN: Mr.
Rajnarain has submitted his amendment at
this moment. I have not got the original. I
have got the translation in English. You may
move your amendment.

SHRI BHUPESH GUPTA : With your !
permission, I would also like to move a simple
one :
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"That the Bill be recommitted to
the Select Committee."

THE DEPUTY CHAIRMAN: I have not
received yours.

SHRI BHUPESH GUPTA: I do not know
why.

ot TRARTY (ITLHIA) : FIAAAT,
ag 4 fqaw 93 F dava

THE DEPUTY CHAIRMAN : I do not
want all that" now. In English your
amendment reads :

"That the Banking Laws (Amendment)
Bill. 1968 as .reported by the Select
Committee be recommitted to the
Committee with respect to clause 15."

You may read it in the
Hindi.

original in

sft TroTORer @ F wETE AT

“Fwarer fafa (dutaq) fdas =t
a1 369 07 gA: farT v SaEEy
T F I3V § O w47 afafy w5y
CE i c
The question was proposed.

ot Terroae : fgeh § AF faar g
wTTag Far ard fF adt aF 9 F faranr
F1 47 5o T4r a1 ff g &2 07 ot ez
gt agmn & ar agf 1« s Fodfr for gw
arg &, gw ot mifEarEedy vafy A d
g0 T T AT AT KT @ & 7T AF T G
AT AAAIAN A9 qAF AEA ¥ AEATAR
mzer F8 T 07 frar w07 fR T oAy
frgfiz 70 1 =T T

THE DEPUTY CHAIRMAN: [ am
admitting your amendment. What do you
want?

ft TR @ qEe a0 fraw afEd
g § s faar & fr o ofz fags #r
WITATa® qaeT ag Xerra 57 (5, pfeafy
Tsgaar 51 937 afufy stgar a5
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v afafy 7m0 wfaafey =1 ¥ frdas
a7 famw frar are, A1 #rE a%5 g
¥ ®TH 47 TErT w7 a3 fe (s
afafs ®1 ga: dfw a7 ar 39 97 wa
1 HIT HT TG FrAT F gAT F o
g afr=ifes ar g afvarfes fear g |
ar 7a fawr & famrgar wves w2 2

THE DEPUTY CHAIRMAN : It is not

discussed at this stage. We accept your
amendment.

SHRI BHUPESH GUPTA : Here it is
entirely different.

& TRAATTEDT © {77 AHIAZ T TH
qa7 a1 ¥ fad @argarg o wwA@n
0 F grer wrere arg & 0z frama
Fwrarareat g (& it fadas wazwfufs &

| T g #ie (amat frererd 98 59 Haw &

g #T 72 E, § wEgm g 5 =% o
gav afafs & :F F1 0w G971 47 Rkt
ara d@ify g3z afefa adwn & a9
AWM F AW F 7T 37 T FER w5 A
fge sodr . iz 5o wma w1 99 #1T
famas: 153 w3 ¥ a7 ®, faq%
AT qIT
TET & & zam gfawr o w1
faar =17 4

THE DEPUTY CHAIRMAN : This is not
necessary, but if you want to speak on this
amendment and the Bill, you may be the first
speaker.

SHRI BHUPESH GUPTA : On a point of
order. There are two things . . .

THE DEPUTY CHAIRMAN: Mr. Gupta,
you need not get up for everything. Mr.
Rajnarain, you can explain.

oft TrorATCTe ¢ S 2T, F Faw qEen
9% &1 TETE |

THE DEPUTY CHAIRMAN : Are you
speaking on your amendment now at this
time, or are you speaking on the Bill and the
amendment ?
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off TR ¢ § TR 499 wHEHE | FOYA A Al 2 st i st s aren D
qT AT l‘%mffﬁ ey A1eT TO4w w3 | F T

THE DEPUTY CHAIRMAN : Mr. | @#A &0 41 FEAT | H FgA0 FIEATE

Rajnarain, you have submitted the i qAZT FT ATAT AT AT 71
amendment. | have accepted your amendment. ‘ fr faeh

Tt will be circulated. Tt will be discussed when, | T2 1 &% 211 Frfzd, 74 T wifaqm
the discussion begins. The debate must begin ‘ g fa=a 7,{:{5{ T EH AT 'ﬂTF[‘{a’ FIIF
Ygz 1% nafwANE, A% WA R
afamz 31 & 72 AT FEHA ERA A
femi zam & &re faa & anTH s AEAANT,
vy A § w2l wEg § o faeTe A
wgr g ag mi 1 & oF frw & A
e AN A gEfE
gq AT FEriaA vEEw 71 A7 FT AT

on the Bill . . .

e =

sft emarmm : g e av fzas ad
AT AZA | FH Al AGA AHEHE 9T
g aar A s AT d AT IEAE
& oM F71 FT F 737 7 Aeqifaq g7E44m |
FT ZATY wHEHz 7 A w1 AT 3
ity 77 Padaw fEga s@0 BEE | foras ) cmaramoas @) IR
¢ dfrna faddy fadam §, 73 wogd | rrgza H ar A g fa gEer A w
FAA arf'aqm"riﬁ"r ﬁq%jr?ﬂf‘a&mafg: | Eaqanr 3, A o) A 3, faa A
g fad Hagad av g 5 AT | wqpqmry  gm o il 7 7 5 )
FAT T WEHA A T I D | i) e g A0 And, A aw A
:frﬂqa_r_wm?r WA W & g g oara 3, aw WE gwa A AT
e e 7 | B e e
AT F13 g T | fra et 43 fa ag a@Fw w1 AA0AQ
fgarens g ar st TRerd Fodr YA | gy mq1qu§rn1 7341 917 FA4FE
FEAIT fwﬁ'« AT g m ﬁ@ﬁa eTq T B vEr gaT §, ¥ W =T 3
&7 F faq  awfers 27, w?:f?'ai’m ! AT TA T FAA A m—“ﬁ_mjﬁ a
wrzfm‘wfﬁ#mml AR | famga w44 Fwm | FAlAd F A
gfqi Hqr ﬁraw-q? ag afafy BT | o dviigw w1 A7 2 vEi g A ww
A%t ga A oAl WEF | o doh wiEd fra sEm, w6
TR AW TR 97 o0t AT A AN | qan g e qawdi @ e wea b
%1 afaur & Aoy At F s g | | ag AE T W A A A T
%af‘:;g[im%war:r ﬁa‘ﬂjﬂﬁ A | gadm w121 g TATE TR IMOA) FTE
I # 1 ag T AW A TF, A o= Toarfl = Erd, FAT
q aar ard, a7 s it & fg onifager ?m iéa':.;z: T FIAW W TEET
T A FT WF AL A7 Aqd7 w0 3G | e Sw ¥ v qrdm 7 wwge 71 feafa
F 1 T e aTEED ATAT QAT SAEA | pgy g0V ¢ S & Awgd €7 gEAT AT AT
1 gar g, dfgarr 5t goar 8, =mEw | @ g o gady A, § wrgacar e
qiwerst Y gear & 1z fAd & meq | mw wdr o ema: Wt wid ¥ aEd
ERI, RAIT HT AT A 7 437 T a9 1 fop w1 aw frwr 2 ag wwigel 71 faar®
wifoer 71 fis F Frormadt § #8f fmew | oo wwd arfaam 1 59§ wfewre
wE AfF AT WL AT sTAs | o gEk fadaw § S § w7, g
fFag SFEATIZE | ZHI FITE ‘ Fiforer 7287 w1 Afgq | A Al fAAgH
faerdsfl adfi &7 mfma onowrider e 54, s AF L AN F
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ford ve aYe aATgaT 3, AT AN |
Tgdl & fag Tw wgemdy we A
@1 @1 &, foT wovd% ¥ w9 7 v |
FHITI AT A0 H T4 (a7 ¢ 044 |
frr #4f §fq forezg =Y So w79 & A9
TT qE % wWgdl % Arfew sfawrel w1
BT AT IR 7gIw fadgew ar afdfy
Fagrd ) Wimwgr d wwaramd
A€l g1 Arfeg a1 | °g A% AW 57
TR G1, FL HATAT FTFH 9T | 99
747 T 99H FEEAT FT OET A5 F7
I TTHA AT ATH HET FT AT
AT WTTRE | AW WAL ST 7 e Ay ST
& wrar =i ar f Zars aw qAwm w0
s 2 fr gw afasi ¥ afieered 27 war
F¢ | Aafysi F gfawr FFT gy
# f# frefor 21 =9 Taar 99 w1 w9 4r,
T AEE F ATG FTEAT 7247 2 @ oy
TET AT AT wrE g 97 arfwg &
foar aw WA ¥ wviw € ¥ ww fam
HATOrT F SFTT A7 SH A7 faer g
a7 %1 fdfam %, 9% 45 § saf)
& wafug &1 waar faedl s &, T
gxTeor fawer WAET FOH AT AT qETAT
FATATTETE | A T w7 AT A £
wfog & s i fv @ 9%
T AT R TWT WA A EATE W
T AE HEAT WHAAT SATA HC | HITTCAT
AT F AT AT HIFT A GG WO HTAT
TI7 A8 9T FE  FifF WA F g T
IR g% A (59 AAWW geA ¥
ford sri A ad | @, T A uE frde
FTATE |

3P.M.

THE DEPUTY CHAIRMAN:
Sundaram will begin the debate.

SHRI BHUPESH GUPTA : No, no. On that
motion, you have to decide. I would invite,
Madam, your attention to rule 93. Mr.
Sundaram, you will open the debate when she
gives you the chance.

Mr.

[2 DEC. 1968]

(Amdt.) Bill, 1 £68 2254
I am inviting your attention to rule 93. If you

, dispose of that motion under the rule, the
debate will start and he will start. I am not
going into that. The only thing that I would
like to submit in this connection is this. Why I

| said—and we say—that this should be referred

| back or be committed back to the Select
Committee is this—this is the only thing that
I want to say—that first of all, it appears from
the Select Commitee's Report that it has not
given enough thought to this Bill. There were
only four sittings, by no means adequate. It
appears from the Select Committee's Report
that no witnesses were called to be examined
by the  Select Committee. It also appears
from the Report that the Select Committee
does not state  any reasons as to why the
Committee  did not consider many
amendments to that Bill. All that I would
like to say is that, in my opinion and in my
humble submission and with respect to the
Select Committee, it dealt with the matter in a
very perfunctory manner, maybe under
the whip of the Congress Party, and that it did
not have any chance to discuss this matter and
that those who were opposed to this Bill or to
certain provisions of this Bill did not have
ample opportunities to state and prove their
case by calling the witnesses. And in view of
these circumstances, I should like the Bill to
be .referred to the Select Committee again so
that the Select Committee can apply its mind
in a proper way by calling witnesses and
deliberate upon the measure in a more detailed
manner. That is all.

THE DEPUTY CHAIRMAN:
Sundaram.

SHRI BHUPESH GUPTA: What about the
motion? The motion is to be defeated.

Mr.

wft St st e (fazre) o wdEm,
AN @ A% awdw ¥ 9n e 7.

=t TRATOIAW @ FZ1ET, §8 ] 77764
aa & A | qF TH AqT 3F AL

a4 & qWF 53 § &Y 99 A% 77 Ao
fearzz 7df & worm 79 7% 9% fa= o2
faare 7t &Y awar #ifs zara dem
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[ =fr TramaTLTIT) off T SwE AR ;I AHIET

o fafaiz, og aifzqaacaars 1 fonfae
Foo F1 8, 97 raagw 1 fowfor w97 w0
78} & | fraw ad & fa o7 92 feamge ay
syt e qF fadaw o fasre €

THE DEPUTY CHAIRMAN: Generally,
we discuss them in the general debate ; this
main motion as well as the other amendments
we discuss. It is the general rule. Therefore. 1
am calling on Mr. Sundaram to speak on the
debate. Does the Deputy Prime Minister want
to say something on this amendment? Have
you anything to say?

SHRI MORARIJI R. DESAL: If you admit, I
can certainly say.

THE DEPUTY CHAIRMAN : I would like
the debate to begin now.

I

=t EEt S AEE ¢ K wgA @
W I Fg 9 aq faq @A aar
il

]

N

THE DEPUTY CHAIRMAN: You cannot
take the time of the House.

ot Wt e ATER : F ARG L)
A A.ga | fag &Y aes FEarFEarg o

SHRI MORARIJI R. DESAIL If the hon.
Members want, I am certainly prepared to
speak on the amendment now, that is on their
arguments. My hon. friend . . .

SHRI SUNDAR SINGH BHANDARI
(Rajasthan) : If he speaks on the amendment,
other Members also may want to speak on
that.

THE DEPUTY CHAIRMAN: I have drawn
the attention of the House that we have one
general debate on this with all the
amendments.

SHRI BHUPESH GUPTA: That is not the
point.

(Interruptions)

THE DEPUTY CHAIRMAN : All of you
cannot, stand up. I do understand something.
You have explained it. You want it to go back
to the Select Committee. He also wants it to go
back to the Select Committee. Mr. Yadav has
something to say.

FAT ¢ gEE gwed § f A wer wwAr
AT F | WA, AT FEAr g g fE
o dfr &
TEAFETT a9, A F AT

I, sHT TEA § oA o § G oF 7
fafera sfagre gmt fa= w3 & 7ir &
&fw g fafrmer sfoms st sifeomw
¥ ouw e for o & wEEe w6

| I 9T FEA Fear g | g faaar

Aoz fear ar § 9o afawre & mfes
grr & i freft ) sreeefl =6 i o srsie
Fo &1 sifawie 77 v

THE DEPUTY CHAIRMAN : Are you
speaking generally on the Bill?

=t STy TArE ArEE : TE HET 9%
St a7 afafy & Tz § o T
S ArE @ i famioar fave wafaa
farar, sa% ag wrex § i @R o svedz
frr 3w & s o o 7@ e
& v o o o s S A T
T gAY T A & gaw afufy A 4%
T ST AFA & T WZed Fr avan fawy v
2z fad gm ofr oo St & geiraa
T GHGT 4 £ A g § (5 T
g giafe # fFe o i e w2
F ford s o

THE DEPUTY CHAIRMAN : I think we
now begin the general debate.

SHRI LOKANATH MISRA (Orissa) : Just
give me only two minutes. The point is, I
think Mr. Rajnarain's amendment is an order,
because . . .

THE DEPUTY CHAIRMAN : It is an
order.
SHRI LOKANATH MISRA: . . . his

contention is that it should be put to vote.
THE DEPUTY CHAIRMAN : It cannot be
put to vote now.
SHRI BHUPESH GUPTA: No, Madam.

You have to go by the rule. You have
admitted the motion.
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THE DEPUTY CHAIRMAN: Which, is
the rule?

SHRI LOKANATH MISRA: I am
speaking according to the Rules of the
House, and once it is defeated, then it
would be proper for the Finance Minister to
proceed with the Bill. Or else, suppose we
have an amendment. . .

SHRI BHUPESH GUPTA: "If a member
... may move as an amendment". . .

He has moved the amendment.

THE DEPUTY CHAIRMAN: Which
rule are you referring to?

SHRI BHUPESH GUPTA: Rule 93(2).

THE DEPUTY CHAIRMAN: I will tell
you. The general practice of this House,
when a reference is made to the Select
Committee, is that that amendment plus the
Bill are generally debated here. And after
that, every amendment is put to the vote.
This is the general practice of the House;
we have been following this practice all
through the years.

SHRI BHUPESH GUPTA : Never. Now

THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta who has been a Member
along with me from 1952 knows the
general practice of the House very well. He
has cited a rule today. I would appeal to
you. ..

=t TIRATCEW ¢ AT,  OF ATEE
HI% ATET W GAT 10T | &F 93 & qiegw

FIE TUET AT . ..

SHRI MORARIJI R. DESAI : May I
submit that I have moved for consideration
of the Bill? The hon. Member has moved
an amendment to my motion. All this has
got to be considered together.

SHRI BHUPESH GUPTA : No.

SHRI MORARIJI R. DESAI: Voting can
take place only together. That is, before the
consideration is voted, the amendment must
be voted.

SHRI BHUPESH GUPTA : No, no.

SHRI MORARIJI R. DESAI : There is no
use of saying 'No, no'. This is the practice in
this House, in any House. My hon. friends
are very capable people. But that is the
handicap with them. They do not want to
utilise their intelligence in a proper manner.
That is the difference.

SHRI M. P. BHARGAVA (Uttar Pradesh)
: Madam Deputy Chairman, it is a peculiar
position. If the amendment moved by Mr.
Rajnarain is carried, the Bill is again referred
back for further consideration to the Select
Committee and the debate becomes
infructuous. If the whole debate is allowed to
be carried on and if at the end Mr. Rajnarain's
amendment is carried, then we have wasted
all the time of the House. Therefore, I would
request that the motion of Mr. Rajnarain, that
amendment, be put to vote, and after that the
debate be started.

THE DEPUTY CHAIRMAN: I do not
think what Mr. Bhargava says is correct.
(Interruptions.) Let me speak.

| TWATCRY : WHAT, W B ORI
g | ghar Mg A afr g &
sa 2 fagas & fog gw =2 5 faemse
FE H A &Y Ji7 oy g F 7 | HiEA
WuFTER i gm e wmE AT AT
wa A war aifgd  #w ax fdr e
Fo1 Tifgd |

THE DEPUTY CHAIRMAN: I do not think
Members should go on repeating the same
argument again and again. I want to say that
the general practice should be followed in
this House. What has been followed down
the years is that we have . . . (Interruptions.)

SHRI BHUPESH GUPTA: We have not
followed it, we have not followed it. T will
remind you. This is not the practice that we
have followed in the House.

THE DEPUTY CHAIRMAN: Mr. Gupta,
you should refresh your memory. We take
this amendment for referring back to the
Select Committee along with the other
amendments. . .
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SHRI BHUPESH GUPTA : No. THE DEPUTY CHAIRMAN: Mr.
Sundaram.
THE DEPUTY CHAIRMAN : ... and then
we discuss. . . SHRI K. SUNDARAM (Madras) :
. Madam Deputy Chairman. . .
(Interruptions) _
=Y TR - AL, 7 SEAl

SHRI BHUPESH GUPTA: This is not the
position. You cannot alter the rule.

THE DEPUTY CHAIRMAN: Therefore, I
want to begin the debate. (Interruptions)

SHRI BHUPESH GUPTA : I want to make
a submission on a point of order. Kindly listen
to me. It is a serious matter. If you say that we
have followed that practice, first of all, that
does not decide the issue. If we follow a
certain practice as a matter of convenience,
irrespective of the rule, then that falls through
the moment somebody raises the question of
rule, and the rule has to be applied, first of all.

Secondly, perhaps by oversight, you missed
one fact. When we move a Bill for reference
to a Select Committee, or for eliciting public
opinion, we take the vote together after the
conclusion of the debate. But here the
situation has arisen when the Bill was sent to
the Select Committee of this House. Now it
has come back to the House from the Select
Committee. We are not going into the merits
at all at this stage nor into the question of
principles. Now the plea is that we are not
satisfied with the manner in which the Select
Committee has functioned.

Now there is rule 93. That rule has powers
in clause (2). Rule 93 should not be mixed up
with rule 94 which lays down the procedure
of debate. The debate starts only when we
have disposed of the thing; otherwise there
will be no meaning in having two separate
rules.

THE DEPUTY CHAIRMAN: I have made
myself very clear. I do want Members to take
their seats and let the House go on smoothly.

SHRI BHUPESH GUPTA : No. It cannot
g0 on.

Figa § & i s g amfe 0
s feemr aft € v @ s 99
faet %1 79 fowe w7 A 37 7 | 7R
U qEgwT e F TR w0y & a9
T & @it gw g ofigeT ulEE ov
9 § | 7 UF T gl 5y
2, Foewr gady spoet faam aar § wrET
fre & 1 =T Are &7 W ARt afzo

THE DEPUTY CHAIRMAN : You all want
to introduce a new procedure.

SHRI BHUPESH GUPTA : It is not new.

THE DEPUTY CHAIRMAN : I am not
prepared to accept a new procedure. . .

SHRI BHUPESH GUPTA : I would not ask
for a new procedure. It is not very fair.

THE DEPUTY CHAIRMAN : Please listen.
I do not want this procedure that we are having
to be flouted for no rhyme or reason.
Therefore, let us discuss the whole thing and
let Mr. Sundaram begin the debate. Mr.
Sundaram.

=\ amATeTaer @ IOt wrE uE A
e adfarmeac@d)
SHRI K. SUNDARAM : Madam. . .

SHRI BHUPESH GUPTA : I do not know
why it should be so. Madam, I say it is
frustration of a motion. My whole purpose in
the motion is not to have a discussion but to let
the Select Committee discuss it. How do I
know ? You are now frustrating the motion. If
one Member, Madam, points out about
quorum, since the quorum has to be there, you
know that the House has to be adjourned. This
is similarly like that. Why can you not take a
vote ? If you think the Government is in a
majority, let
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there be a vote. It wiH not take much time.

It can be done in a split second.

THE DEPUTY CHAIRMAN Mr.
Sundaram.
SHRI BHUPESH GUPTA : Madam. I

would like this matter to go to the Chairman. I
would like this matter to go to the Rules
Committee as also to the Privileges
Committee. Madam. I say I want that because
a Member has the privilege. . .

THE DEPUTY CHAIRMAN : You can
take up the matter, according to the
procedure, anywhere you like.

SHRI BHUPESH GUPTA : You are not
following the procedure. Let the Leader of the
House speak. What is the use of having this
rule ?

THE LEADER OF THE HOUSE (SHRI
JAISUKHLAL HATHI) This is the
procedure which we have been following.
There can even be a motion for circulation.
But when the whole motion is put the
amendment will also be put. But there is no
rule for putting it to vote. The Chair has given
the ruling.

Y TRAATCIAW . HIAAAT, GTEE 615
ATET | F AR oATCF grAT S ¥ fAaw
Fo1 £ fF o0 = &1 #1€ 09 W ®
st 1 Felt odfge Ot Y A AR
g AT JeAE FHE A7 SifaaT F Ao
AT T T T AT BT oaww
Zw Faw fofnde owm & oieie qe e
@ 2 | gEe wedg gEEdt S o0 gw
¥ fmgwiy odedz ¥ oo ar fawe § 977 )
qg UigHe wer arar g oar qu faEas
frrod s | fadaw ow anfr faane
AET far o7 war ;oY &7 agw &l
gaTr 39 i uiede 1 WAt o
Fadm IO ¥ OAg 2T & ST uE
T2 gaA fear &\ #w e fRaae &
§ % uF §ng w4t w7 aed & s
v Hifww ) Foood fEEw & YA
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SHRI BHUPESH GUPTA It is the
function of the Leader of the House to see that
even under the gravest of provocations, even if
it comes from us, he should not create a
situation when rules can be frustrated. Every
rule has its own meaning. Every procedure has
its own connotation. Here when a reference to
refer it to a Select Committee comes, it means
the House would not like to discuss it but
would like the Select Committee to have a
chance before pronouncing on their report. In
all fairness to the Select Committee, we would
not like to discuss and reflect upon their
deliberation without their being given another
chance to consider this matter. Therefore, it is
neither fair nor just to force us enter into a
debate when We are very generous, despite the
very strong criticism, to refer the matter to the
Select Committee. This kind of thing does not
arise. I do not remember of any case when the
report of a Select Committee was sought to be
referred back to the Select Committee. Tell me
in which case we have asked for a reference
back to the Select Committee of a report of the
Select Committee. As far as I can recollect we
have never seen that. Therefore, Madam
Deputy Chairman, we do not want to create
any difficulty for you at all. All that you have
to ask for is "Ayes" or "Noes" on this motion.
Take the vote and finish with it.

THE DEPUTY CHAIRMAN The
Secretary points out that such a matter has
come up before this House and we have
followed the practice that I am suggesting
today.

Mr. Gupta said that he is going to take this
matter to the Chairman. I would like him to do
so. But for the present I am conducting the
House and I call upon Mr. Sundaram to speak.

SHRI K. SUNDARAM : Madam Deputy
Chairman . . .

SHRI BHUPESH GUPTA : I do not know
why the Government is not willing to take a
vote. They are morally afraid of taking a vote.
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THE DEPUTY CHAIRMAN : Mr.
Sundaram.

SHRI BHUPESH GUPTA : Madam, I am
not blaming you at all. Why can the Leader of
the House and Mr. Morarji Desai not take a
vote ? You have a majority here.

SHRI LOKANATH MISRA :
Madam, now that there has been a ruling—the
hon'ble Member of my Party has already
gone—there must be peace in the House.

THE DEPUTY CHAIRMAN : Mr.

sfY TRAREW : gEAA, 92 gu
g9 A g ET &) 9T 59 96T 6
AT FTH FUL UATAT 9T F1Z 7Y 5 Twawn
oz FHAN H Ao AA A7 AgT § 999
gaTeT A &, afwa Q¥ faaaw o7 ae
g1 aT gare wrg A8 T mEA 0§ gar
g EWIL 39 UHEHZ qT A1 g AW, TR
AN, T G|, drgw i ag gary
arg &, q¥ faggs o7 gara @T adf
& |
Rajnarain, please sit down. (Interruption by
Shri Bhupesh Gupta) Mr. Gupta, please take
your seat and no more. We cannot go on like

this. There must be some sense of dignity. The
Members must behave.

st T ¢ g3 feafady &7

SHRI BHUPESH GUPTA : What dignity ?
The dignity is being marred by them. Do not
tell us about dignity. You are violating the
dignity. Mr. Morarji Desai and the Treasury
Benches are violating the dignity. We care two
hoots for the dignity. It is meaningless dignity.
We are for dignity but not of that kind.

ot tamrerer ;. 2fed, wwAlan, &
faeger famemr & ara &g & s
sqEET AT 2, FSAAAT & | F AT
Ty aqgeay &1 fordad & & foq s
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SHRI LOKANATH MISRA :
Madam, it is very wrong for him to say that it
is undemocratic. (Interruption.) I may say
anything against the Government, but I am
here to keep up the respect of the Chair. If
there is any attack on the dignity of the Chair,
1 will dissociate myself. . .

(Interruption J

s THATOEOT ¢ O3 Zed o 2 AT
=0 @@ 1 zfra 7 fEw qae A
fenfad) adt &. .. Unterruptions)
faame stardia war & | F9% § stagaAfs
gwz ®CH @ gara wifas stfawre )
afemw, gmA srmgafa 90 &1 a1 qaaEs
gwT i3 wiEd Ag) at A wwE AW
afFa a7 78 w2 g% T Jae 0 Faeqr
T 70 e gEafd T w7 | w99 a%e
¥ gz difn 91 a9 A afEEmeEd
ifaza ama &)

THE DEPUTY CHAIRMAN : Please take
your seat. You have said everything you
wanted to say. Mr. Sunda-ram.

SHRI K. SUNDARAM : Madam Deputy
Chairman, the Finance Minister while
introducing this Bill. . .

SHRI BHUPESH GUPTA: Bogus Bill.

SHRI K. SUNDARAM : ... said that he is
going to appoint a Banking Commission at a
later date and all the important aspects of the
banking business will be referred to that
Commission. But unfortunately. . .

(At this stage, Shri Bhupesh Gupta and Shri
Rajnarain were leaving the House.)

o Arereslt weo F|rd : A, wrEd )

SHRI BHUPESH GUPTA : On a point of
order, Madam. Is it permissible for a person
who is not a Member of the House, namely,
Mr. Morarji Desai, to ask a Member to get out
like that? He is not a Member of the House.
Please give a ruling. Is this dignity ? You can
ask me, they can ask me. . . (seeing Shri
Morarji Desai leaving the House) Go, go.
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THE DEPUTY CHAIRMAN :
down. Mr. Sundaram.

Please sit

ol TRATTEY : FEAT, g )
afad dew, srereiazs a7 ATOET AT
g 77 F9T 9¥ fogdse § gga & (et

wT AT T oam Aw 3@,
(Shri Rajnarain continued to speak.)

THE DEPUTY CHAIRMAN : Order,
order. Please do not take anything down.
The debate has begun.

SHRI K. SUNDARAM : Madam Deputy
Chairman, the  Finance  Minister while
introducing this Bill said that he is
appointing a Banking Commission to go
deep into matters relating to the banking
industry in this country. But unfortunately he
has not said anything about the urgency of
introducing such a Bill at this juncture. Some
time back there was pressure from a
microscopic minority  of  this country
demanding nationalisation of banks, and I
am quite sure this is only an alternative for the
nationalisation of banks, which is being
called socialisation of banks. There have
been no proper grounds put forward for
such a measure to be taken up
immediately. The few grounds that were
referred to while the Bill was originally
introduced, have not been properly
established either. A Select Committee
of this House was appointed and this Bill was
referred to that Committee. They have gone
through it and now have submitted this report.
A number of Members have submitted their
dissenting notes. Yet it is a majority report.
Reading through the report, it is very
clear that it is only a discussion, an academic
discussion among the Members of the
Committee. They have not called for
evidences, nor have they studied this
subject or have gone into the allegations made
against the banking industry” in this particular
Bill. Therefore, it is only an academic
discussion of the various opinions of the
individual members of this particular Select
Committee.

One of the allegations made about the
banking industry is abuse of bank funds by
their directors. I would like
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to tell this House that this has not been
established anywhere. On the contrary, if an
analysis is made about the utilisation of the
banks' funds by the various directors, it will be
proved that the State Bank of India has lent the
maximum amount, nearly 25 per cent of their
total lendings, to companies in which their
directors have interest. There is only one bank
out of the other 20 which has an equal amount
of advances, that is, 24 per cent. There are, on
the whole, only 7 banks which have advanced
more than 10 per cent of their total lendings to
their directors or companies in which their
directors have interest. Such being the case, it
is very wrong to say that the directors have
misused the funds of the banks and, therefore,
socialisation or nationalisation of this industry
is warranted. The Maratha Chamber of
Commerce have brought out these figures and
they have been published. I hope the Finance
Minister would have already seen this and
studied it. Anyway, he has not repudiated it so
far. Therefore, I take it that that statement
issued by the Maratha Chamber of Commerce
is correct.

The other charge about the industry is that
their lending policy is not correct and that they
have been lending only to big business houses
and big industrialists, and have neglected agri-
culture or the small-scale industries or anybody
who did not enjoy the confidence of the board
of directors of these banks. Even this has not
been established. On the other hand, there have
been so many regulations to safeguard the
interests of the depositors. All these years the
banking industry has been working purely with
the object of safeguarding the interests of the
depositors. The policy of the State Bank of
India also has been that the money lent to
industries or any borrower is safe. That has
been the policy pursued by every banking
institution in India, including the State Bank of
India. That being the case, how can the
Government now find fault with the banks that
they have neglected the small-scale industries
or that they have not advanced
adequate
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funds for the development of
small-scale industries, or that they have
totally neglected agriculture ? [ may tell the
House that the agricultural industry was
prevented from getting any money from
these various commercial banks. It was the
monopoly of the co-operative banks, the co-
operative land mortgage banks and such
other institutions. These commercial banks
were prevented from lending monies to the
agricultural sector. That being the case, how
can the Government come now and say "You
areat fault. You have not lent money to
develop the agricultural industry"? If at all
there had been any directive from the
Reserve  Bank  of India, naturally the
commercial banks would have followed it.
Was there any case or any instance
established  that such directives by the
Reserve  Bank of India were not being
followed in the matter of banking policy
? No case has been established in that
manner. It has been the custom, tradition
and practice of every Dbanker, from the
village money-lender to the biggest bank
in this country, that the creditworthiness of the
customer is the criterion on which the
amount or other terms should be determined.
Now, it peems that the policy is to be changed.
Under the name of social control or social
development or whatever it be, they seem
to be  changing this object altogether. If
the intention of the Government is that
the  money collected from the depositors,
from the public, by the banking institutions
is to be lent to the people who are only
deserving irrespective of whether they are
creditworthy or not, whether they are  small

or big, then the Reserve Bank should
have given such a directive to do so.  They
had been saying that  these  regulations

and amendments, the banking control or
regulation Act was brought in to safeguard the
interests of the  depositors  who have
deposited their savings in the bank. But
if the lending policy is to be changed, then
which gets the priority? Is it the
safeguarding of the interests of the depositors
that should i supersede the desirability or the
credit requirements of those small borrowers |
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without any creditworthiness ? That has to be
decided. If the bank has given any such
directive, I am sure, the banking industry
would have followed suit. But the
Government has never said that they do not
care for the deposits of the public.

The main charge levelled against the banking
industry is inefficiency.  Well, it has been the
practice or the experience of  businessmen in
this country that all the privately-managed
banking businesses have been far more
efficient than that of the State Bank or its
branches all over the country. There is no
doubt about it. But even if we see the amount
of deposits that these banks have mobilised
from the public, it will be an indication to their
efficiency. In 1951 all the banks in India
put together had a total deposit of 880 crores.
But in 1966 they have a total deposit of 3,378
crores. How was it possible ? How did they
get it? If they were inefficient, was it possible
for them to increase the deposits four times ?
Absolutely not. Who have deposited this
money ?  Fiftyflve per cent of the people who
have deposited these monies in these banks are
individuals.  They are not corporate bodies.
They are not big trusts, but individual people
who have saved their money and who
wanted to invest their savings in these banks.
It is that 55 per cent who have put in all their
savings here and it is the responsibility of not
only the bank of the board of directors but it is
also the responsibility of the State to see that
money is safeguarded and that is properly
returned to the depositors with interest
whenever it is due.

And lastly, Madam, about this National
Commission to be appointed. If at all any
measure is called for after the Commission has
gone through, definitely this House will
consider any Bill that is necessary to change
the present and existing laws and conditions
that are prevailing in this industry. But
unfortunately in the present proposed
amendments there are terms like, "public
interest", "national interest", "banking policy",
and so on. But their definitions are not very
clear. Even if these amendments are meant



2269 Bunking Laws
to work for a temporary period, these terms
very badly require redefining more clearly,
exactly what they mean by the terms, "public
interest" and '"national interest". But
unfortunately what I see in this Bill is, it is not
nationalisation on a wholesale banking, but it
is nationalisation in stages through back door
methods, because I see in this under these
terms of "public interest" and '"banking
policy", the heads of the banking institutions
can be brought to book, they can be removed
by a mere executive order. They need not
come to the Parliament to pass any fresh
legislation. We are investing the executive
with such powers to remove and take over the
entire management of these banks and it is
very easy under the present conditions, under
the trading condiiions, under the present
economic conditions, that banks will not be
able to fulfil the directions of the Reserve
Bank. It is not in their control and it is impos-
sible for them to fulfil hundred per cent the
directions of the Reserve Bank. Therefore,
merely under this plea, once or twice if they
take time, if any one bank or institution has
not fulfilled or followed the directions of the
Reserve Bank, it can be nationalised.
Therefore, this is a measure to nationalise the
banking industry through the back-door by
deceiving the public, by deceiving even this
House, without bringing in proper legislation
for that purpose. Therefore, Madam. I would
submit that this Bill should bi rejected and a
National Commission should be set up as
early as possible, and if any measures are
necessary as recommended by the National
Commission, they can do so.

SHRI M. M. DHARIA (Maharashtra)
Madam Deputy Chairman, when this matter
was referred to a Select Committee of the
Rajya Sabha, I was under the impression that
the Select Committee would take a correct
and proper view of the situation and would go
into all the details of the Bill. Unfortunately it
did not happen. When I referred to page 36 of
the Report of the Select Committee of the
Rajya Sabha on the Banking Laws (Amend-
ment) Bill, I found there in para. 4 : 7—54 R.
S.68
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"After some discussion the Committee
decided that there was no necessity to issue
a press communique inviting memoranda
on the Bill or record oral evidence on the
subject-matter of the Bill."

Then afterwards again my friend, Mr.
Kulkarni, at the next meeting agitated the
matter and he asked that several important
institutions should be invited. Besides, the All
India Bank Employees Association and the
All India Reserve Bank of India Employees
Association also had requested the Chairman
to allow them to appear before the Committee.
But all those requests were turned down. The
honourable Chairman. Mr. B. K. P. Sinha, it
appears at para 3, informed ihe Committee
that he had invited Shri Morarji Desai, Deputy
Prime Minister .and Minister of Finance, Shri
K. C. Pant, Minister of State in the Ministry of
Finance and Shri Jagannath Pahadia, Deputy
Minister in the Ministry of Finance, to attend
all the meetings of the Committee. When the
honourable Chairman could invite these
honourable Ministers—it was necessary to
invite them because the Bill concerned
them—I fail to understand why the Chairman
did not call the parties, the persons, who
would have helped a lot in formulating a
proper Bill. When I am making these
comments, before going into the other details
of the Bill, I would like to go to section 36AD
to which 1 had referred in my previous
speech—Clause 15 of the Bill. I have brought
to the notice of this House that so far as
Section 36AD is concerned, not that it is not
at all necessary, but at the same time it is
redundant. I have brought to the notice of this
House that Section 339 of the Indian Penal
Code regarding wrongful restraint deals with
this matter.

Section 339 says :

"Whoever voluntarily obstructs any
person so as to prevent that person from
proceeding in any direction in which that
person has a right to proceed, is said
wrongfully to restrain that person."
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The section 341 says :

"Whoever wrongfully restrains any
person, shall be punished with simple
imprisonment for a term which may extend
to one month, or with fine which may
extend to five hundred rupees, or with
both."

Then I—refer to sections 425, 426 and
427. Section 426 says :

"Whoever commits mischief shall be
punished with imprisonment of either
description for a term which may extend to
three months, or with fine, or with both."

Section 427 says :

"Whoever commits mischief and thereby
causes loss or damage to the amount of
fifty rupees or upwards, shall be punished
with imprisonment of either description for
a term which may extend to two years, or
with fine, or with both."

Then I had brought to the notice of this
House section 441 which says :

Whoever enters into or upon property in
the possession of another with intent to
commit an offence or to intimidate, insult
or annoy any person in possession of such
property, or having lawfully entered into or
upon such property, unlawfully remains
there with intent thereby to intimidate,
insult or annoy any such person, or with
intent to commit an offence, is said to

"

commit 'criminal trespass'.

Then section 442 says :

"Whoever commits criminal tres-pass by
entering into or remaining in any building,
tent or vessel used as a human dwelling or
any building used as a place for worship, or
as a place for the custody of property, is

(KTl

said to commit 'house-trespass'.

Then I had also brought to the notice of the
House section 504 of the Indian Penal Code
which says :

"Whoever intentionally insults, and
thereby gives provocation to any person,
intending or knowing it to
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be likely that such provocation will cause
him to break the public peace, or to commit
any other offence, shall be punished with
imprisonment of either description for a
term which may extend to two years, or
with fine, or with both."

Then section 511 says :

"Whoever attempts to commit an offence
punishable by this Code with imprisonment
for life or imprisonment, or to cause such
an offence to be committed, and in such
attempt does any act towards the
commission of the offence, shall, where no
express provision is made by this Code for
the punishment of such attempt, be
punished with imprisonment. . ."

So all these penal sections are already there in
the Indian Penal Code. If any employee
commits that sort of mischief or restrains any
person from lawfully entering the bank, the
Manager of that Bank can immediately
approach the police station and the police will
take immediate cognisance of that offence.
When all these sections are there, 1 fail to
understand the need of this section, section
36AD. What actually the Government has
done is that it has made the employees united
and has mobilised all of them together
because of such repressive measures which
the Governments intends to have. Let me on
this occasion warn the Government that if the
Government is under any impression that it
can crush the trade union activities in this
country by such repressive measures, it is not
going to succeed. On the other hand a time
may come when the Government itself will be
a sufferer. Madam, Mr. Sundaram was very
critical about nationalisation of banks. Even
in nationalisation of banks or in social control
over banks, what is the part to be played by
the employees and the staff ? Are they not
partners in guch social control ? Instead of
treating them as partners, instead of creating
that sense of belonging among the employees,
the Government has unnecessarily agitated
the employees and thereby the employees are
not only united but they are prepared to
face
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any eventuality to see that their rights are
protected. Let me make it clear that I will not
blame the employees when they do that.
Suppose tomorrow the employees decide to
protest against such repressive measures. I
can tell you that I will stand with them, not
with the Government, because it is quite
unfair on the part of the Government to deny
the employees their rights, their legitimate
rights, by adopting such repressive measures.
Should we not take a lesson from our history
? Should we not treat ourselves as the
representatives of the employees ? I just fail
to understand why this Government should
have that kind of approach at the hands of
certain bureaucrats. Is it not the time when the
Government should use its own intellect and
its own imagination while dealing with this
problem ? I am really surprised and very
much agitated that this Committee, which was
headed by such an eminent Advocate who
stands in the Supreme Court for the protection
of Fundamental Rights, has returned the Bill
saying that the Committee do not consider
any amendment in the Bill to be necessary.
Madam, no evidence was recorded ; no
witnesses were called for. In spite of all our
speeches and the legal points raised by us on
the floor of the House, the Attorney-General
of India was not examined, the eminent jurists
of our country were not examined. This
Committee has sent back the Bill to us saying
that no amendment is called for. I really pity
the functioning of the Committee, even
though my friend, Mr. Kulkarni, happened to
be one of its Members. Of course he tried his
best to raise his voice. Some other Members
have given their Minutes of Dissent. So far as
this Committee is concerned, let me say that
this Committee has failed to render justice to
this House and also to the employees who
were having great expectations from the
Committee.

Now coming to social control measures it
is true that a compromise formula was
reached. It was demanded that the banking
industry, having deposits to the tune of Rs.
3,800 crores, should be in the hands of the
State, it
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should be nationalised. That was our demand.
But it was then stated that social controls might
perhaps be more useful and more powerful
than nationalisation ~ of  the  banking
industry. But in the light of my experience dur-
ing the last one and a half years I have corne
to the conclusion that social controls
have utterly failed. The slogan of the
Government that through social controls it
would be possible to have a  proper credit
policy in  the country has failed to yield
results. It may perhaps be argued that the
country's national  credit  policy is to b?
decided by the National Credit Council and
then the Government will try to implement
that policy. But that will fail because of the
various pulls and pressures that exist today in
the-banking industry. Have we not noticed
that it was Mr. Goenka who could mobilise
capital worth Rs. 1.38 crores-and who could
corner the shares of the Indian Iron
Company ? Then are they not the same
Goenkas who were out to take  over the two
dailies in Ahmedabad and Gujarat ? Then
the Government had to come forward and-
make available Rs. 25 lakhs out of its own
financial institutions. From where was Mr.
Goenka to secure the loan? Mr. Goenka was
not going to give the loan out of his own
pocket. He got the loan of Rs. 1.38 crores
from the very banking institutions  which
are supposed to make credit available for the
poor farmers and for the small-scale
industries. Some petty schemes are
formulated and press conferences: are held
by the management and then; they say :  We
have decided to give Rs. 10 crores to the
small-scale industries and  farmers. But
why only Rs. 10 crores when they are
mobilising hundreds of crores of rupees ?
This is just to cheat and deceive the people,,
to give the impression as if the whole' trend
has now  changed  because of social
controls introduced by the Government  of
India, as if the whole approach of the
banking industry has changed and money is
flowing freely towards the poor farmers and
small-scale industries. Even today we find
there is not much difference, barring a few
crores here and there.  Let the Finance
Minister come before this
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House and say what he has done during the
last one and a half years. Can he prove to the
House that the credit facilities required by
the agriculturists, the smallscale
industries, the experts and the engineers
are made available ? What is the test of
creditworthiness ?  Again  the  credits
are given to those who can produce sureties
and securities. So, naturally all these
crores are available to the rich and not to

the poor. Those criteria are not yet
changed. What is going to be your
mechanism? When [ say this should be

nationalised I do not mean the nationalisation
as it functions in our country today. Let
me be frank about it because what has
happened ? At the most the private capitalist
has gone but the State capitalism has started.
The bureaucrats have taken a grip of the
whole situation and they have become the
new rulers in this country. So when we say
that we want nationalisation, that
nationalisation =~ means that it shall be for
better production; having regard to the new
science and technology. through
nationalisation should be in a position to
advance further and further. In a
nationalised industry or undertaking it is not
only the Government bureaucrats but the
consumers, the workers, the management
and the Government which should "Be
properly  represented and care should be
taken so that all the interests of the society
are properly protected. Nationalisation is an
instrument for new social transformation.
When we look at the present nationalisation
and the schemes of social control, we find
that they have never bothered about these

imperatives. Now they  say  that they
would try to bring in new
personnel but what  have  they  done ?
They have changed those

Chairman. Those who were the General
Managers that is. those who were the puppets
in the hands of the capitalists have now
become the Chairmen of those banks and
the Government say that they have
changed the structure. It is not changing the
structure.

SHRI K. SUNDARAM :
purpose of this Bill.

That is not the
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SHRI M. M. DHARIA : If it is going to be
the purpose of the Bill, if because of
tfie pulls and pressures and because of some
speeches here criticising the ~ Government—
thanks to Mr. Sundaram—if the
Government is going to implement the
policies as they have been implementing now,
they are not social controls. They are not go-
ing to achieve the social objectives. Social
controls are meant for achieving new social
objectives that are in our minds. Is it an
instrument for a new social order ? It is not
going to happen and 1 have no doubt in
my mind that when I study the development
of the past one year, I find that the
Government is trying to implement the
schemes through the same mechanism
which was  operating for the capitalists
which is  even to-day operating  for  the
capitalists It is throwing dust in the eyes
of people when they say that they have been
able to achieve something during thd last
one year. [ would like to know the progress
made by the Government. The hon. Minister
said that he is going to appoint a Banking
Commission. So many reports are available.
Where is the necessity for this Commission? It
is nothing but relaying for the purpose of
protecting the interests of those
capitalists. Let me be excused for being blunt
and frank but I have no doubt in my rmTrTd
that if the present needs of this country are
to be solved there is no other alternative but to
take over such industries like banking where
money is generated. It is Rs. 3,800 crores
which are deposited in the banks and Mr.
Sundaram is not correct when he  said
that  these amounts are deposited because of
the present banking system. I have no
doubt that if the poor people in the country
are convinced that it is out of these institutions
that proper credit facilities will be
available, the deposits in the banks would
have been much higher than what they are to-
day. So the doubts expressed by my friend are
not correct, because they know that out of
those Rs. 3,800 crores, nearly Rs. 2,000
crores go to those who are hardly 70
families, who have invested only Rs. 40 crores
in the share capital of the banks and over that
share capital they can have Rs. 2,000 crores at
their
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disposal and so the common man is afraid of
depositing the money. So it is the other way
around.

SHRI K. SUNDARAM : May | interrupt
him ? The present co-operative landmortgage
societies and credit societies are purely meant
for lending money to these very small farmers.
May | know what is the total amount of
deposits that these banks have got to-day ?

SHRI M. M. DHARIA : Here lies the
difficulty. The present co-operative banks are
asked to give loans to these poor farmers
having no means whatsoever but even then
they have been doing it. So wherever the bulk
amount and huge profits come, the investments
are made by the big bankers and naturally, that
is again a tragedy. Let us examine that to-day.
Today it looks as if the duty of these
cooperative banks is to look after the poor who
require the assistance in a major way. That
process will have to be reversed and if that is
done | have no doubt that the fate of the
cooperative institutions will be much better
than what it is to-day. So coming to the
conclusion | feel that much tomming is being
done but it is nothing but the old wine in a new
bottle. The people have realised that it is the
old wine in a new bottle. Unfortunately, though
the Finance Minister is there, it is still nothing
but the old wine in a new bottle. The taste is
the same, the odour is the same and the effects
are the same. On the contrary it is much more
serious and grave because the wine has become
older. One hour earlier when the Education
Minister was replying to the debate did not we
feel that to-day to be educated is a problem ?
And to remain uneducated is a serious
problem. To get...

AN HON. MEMBER : What is the label on
that bottle ?

SHRI M. M. DHARIA : It is 'social control.
To try to be an expert is a crime and to be an
expert is a crime and that is why | say that the
reason is obvious because the educational
policy lies in the hands of Sen and in-sance.
Similarly how this social and
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economic policy can give a new change ?
New motivations are required and they are
possible provided we have faith in democracy
and faith in socialism. Unfortunately | feel
that when these efforts are seen that
motivation has been lacking. Until that
motivation is generated, unless and until the
Government decides to take a radical move in
this matter, it will not be possible but | would
warn the Government that the time is running
very fast and the situation is getting more and
more serious and if this Government fails in
having these radical measures, the people are
not going to wait. They shall come forward
and the whole situation—social, political and
economic—will go out of the control of the
Government and therefore these social
controls should be important in the spirit in
which they are meant and the Government
should otherwise come forward for the natio-
nalisation of this industry.

SHRI D. THENGARI (Uttar Pradesh) :
Madam, in the first place | want to question
the propriety of the section, namely 36AD.
This Bill is supposed to be a Money Bill or
Financial Bill and this was not the proper Bill
in which to introduce something in connection
with the curtailment of the trade union rights.
This belongs to some other Department,
namely, the Labour Department and this was
not the occasion for introducing a provision
curtailing the trade union rights because this is
a Money Bill. Secondly, precisely on this
point, that is, about disciplinary action, then
punishments—  major  and minor—
misconduct—major and minor, all these
matters have been gone through by four
competent persons, namely, Shri Sen, Shri
Sastri, Shri Desai and Shri lyer and now to
come forward with another provision would
amount to a sort of no-confidence in these
competent persons.

4pP.M.

Again Government has not said even
during the last discussion that there was any
need for introduction of such a provision in
that there was any occasion where the
employees became uncontrolled, that
they  committed
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some violence ; that is, there was no
justification put forward by the Government
during the last discussion.

Again, Madam, as has been rightly said by
our friends, there are various sections of the
Indian Penal Code ; certain sections have been
referred to, such as 339, 340, 426, 441, 504
and 511. Because of these sections of the
Indian Penal Code this section 36 AD becomes
redundant. More than that | want to say that
when the Criminal Law Amendment Act was
passed in 1931, when section 7 was passed at
that time, even the British Government had
assured that the provisions of section 7, which
pertained to restrictions on peaceful picketing,
would not be made applicable to trade union
activities. That is to say, when even the
foreign Government was so considerate to the
trade union activities, it is tragic. Madam, that
our own Government should come with a
heavy hand on our employees.

(Interruptions.)

Again, Madam, the wording of section
36AD is very vague ; it is capable of being
misused. It says in clause (c) : —

act in any manner calculated to
undermine the confidence of the depositors
in the banking company."

Now what does it mean ? "Calculated" means,
who will calculate ? The employees or the
employers or the general public or the
customers or the Government? That means
much is left to the discretion of the employers
only. And if the employees try to uncover, try
to expose the misdeeds or defalcations or
some such matters on the part of the
employers, then it would be calculated to
undermine the confidence of the depositors.
Again, Madam, if the Government says that
this is only to maintain law and order, then the
proper procedure would have been, instead of
saying, "No person shall' etc. Government
ought to have said in this clause, "No person
other than a worker or an employee" etc. In
that case probably the bona fides of the
Government would not have
become
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challengeable. Again, Madam, so far as the
demonstrations by the employees are
concerned, the Standing Orders and the
provisions in the Industrial Disputes Act have
been quite adequate in public sector
undertakings and in private industries to deal
with. such eventualities. And therefore, in a
way the Finance Ministry has encroached
upon the legitimate jurisdiction of the Home
Ministry on the one hand, and the Labour
Ministry on the other by introducing this
section 36AD. As a matter of fact, we were
thinking that both the Home and the Labour
Ministries would come out with. a protest
against the Finance Minisiry not merely to
protect or safeguard the interests of
employees, but to safeguard their own
legitimate jurisdiction. But | am sorry to see
that even. the Labour Ministry is silent on this
point.

Madam, there is another section, section 54
AA sought to be inserted in the Reserve Bank
of India Act, 1934, which denies deputation
allowance to Reserve Bank of India
employees. This is also detrimental to their
interests and is unjust to them. In the first
place, whoever is sent on deputation, has to
work under different managements under
different working conditions. Even his
promotion and seniority may be jeopardised,
and under such circumstances it would be
cruel to deny him any deputation allowance.
And secondly, deputation allowance is an item
which properly belongs to the sphere of
collective bargaining, and should not have
fallen part and parcel of this Bill.

Now so far as the general contents' of the
Bill are concerned, the Finance Minister has
referred to clause 2 which deals with banking
policy. 1 am of the opinion that, instead of
laying down the banking policy, the time is
ripe when the objectives of banking industry
should be prescribed. And according to us
banking industry must be given two
objectives. Number one, regulation of price
structure through currency control, and
number two, maintaining full employment
through control of credit policy. Now in this
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respect 1 should like to suggest that the
very composition of the Reserve Bank
should be changed. The Reserve Bank
should be entrusted with both these
functions, that is, regulating price and
maintaining full, employment. This would
become possible because through currency
prices can be maintained. Only thing,
Government should not interfere with the
work of the Reserve Bank. But today
Government is issuing one  rupee  notes
and that is interference. And if in this
fashion the Reserve  Bank is  entrusted
with these two functions, and if its compo-
sition is changed, I am sure the whole
economic picture of the country would
undergo  some  drastic change. For
these purposes we want to suggest that the
composition should be changed in the sense
that bureaucrats or 1. C. S. -officers should
not be in the majority. The Board of Directors
should consist of independent economists,
preferably drawn on a contract basis so that
they should not have a feeling that they are
Government employees depending
upon the mercy of the Government. Only
the Secretary may be a bureaucrat or an 1. C.
S. officer. And in this fashion if the Reserve
Bank is really made an independent or
autonomous monetary authority, it would be
possible for us to have a better economic
policy because, in that case, being
autonomous, the Reserve Bank would have
the right not only to differ with the
Government on economic matters, but also
to express its difference  of opinion
publicly, and to initiate a public debate on any
matter of difference so that, whenever on
any economic policy there is a difference
between the Government of India and this
monetary authority that ~ would be autono-
mous, naturally the matter would
come to the Parliament before being
finalised, and Parliament's  verdict
would be the final verdict. In this way
we propose that even as we have three wings,
the legislative, the judiciary and the
executive, we should also introduce this
fourth wing or arm, that is, this monetary
authority. And that can be done if the
composition of the Reserve Bank is altered.

Secondly, Madam, it has been said
that those who deserve to be given
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credit but are denied the same today, would
benefit through this Bill. The hint is obviously
to the small scale industries, the medium sized
industries and the agrcultural sector. But this
Bill does not empower the Reserve Bank to
control the utilisation of funds advanced to
agriculture through the co-operative banking
sector, and various State Governments are
exploiting this for the political ends of their
party. Thus, there are innumerable bad debts in
agricultural finance, and there is a wvast
unorganised money market flourishing in the
country. Credit-worthiness should not be a pre-
condition for advancing credit. Otherwise,
only big kisans or big people would be
receiving credit. This will introduce capitalism
even in agriculture. Efforts should be made to
advance money to small kisans who are not
credit-worthy today. It is the point that credit
should be advanced to those who are not
credit-worthy today and they should be helped
by the banks giving credit through a financial
counselling system of their own to become
credit-worthy.  That is true financial
counselling. Those kisans should be advised
how best to uiili.se the credit given to them
and the responsibility for financial counselling
should lie with the banks giving credit.

So far as the Board of Directors is
concerned, I think the provisions in the Bill
are disappointing. In the first place the
representatives of customers or employees are
not to be found in the Board of Directors and
so long as the employees and the customers
are not having their own representatives on
the Board of Directors they would not be
inspired with the zeal to work and they would
have no confidence in the conduct of affairs.
"With these few remarks which are incidental
but mainly condemning section 36AD and
section 54AA 1 oppose the provisions of the
Bill which I feel must be thrown out lock,
stock and barrel and in particular clause 15
which is anti-labour.

SHRI NAND KISHORE BHATT (Madhya
Pradesh) : Madam Deputy Chairman, banks
are primarily service institutions but
unfortunately during



2283 Banking Laws
[Shri Nand Kishore Bhatt] the last 20 years

there has been misuse of these institutions by

bankers and their agents and no purpose

would be served by blaming the employees

alone.

[THE VICE-CHAIRMAN (SHRI D. THEN,
GARI) in the Chair.]

There has been criticism of the employees that
they often resort to demonstrations, agitations
and violence but the intention as I see from the
Bill appears to be that they want to stop
unseemingly demonstrations intimidation and
obstruction in work. For that we have already
got enough provisions in the Indian Penal
Code and there can be no justification for
introducing clause 36AD because by blaming
the workers alone no purpose is going to be
served. There is a section in the country,
particularly among the employers who have
been blaming the employees but, Mr. Vice-
Chairman, Sir. I may tell you from my own
experience that there are banks and banks
where the bankers themselves have come
forward to give salaries to certain type of
people who have no other work but to roam
about in the office and create such situations
which make the employees liable to criticism.
If you will look dispassionately if there is
anybody who is responsible for any kind of
unhealthy atmosphere it is not the employees
but the bankers and the agents.

The provision of the Bill in 36AD is ill
balanced. While it seeks to paralyse certain
forms of agitation it does not provide any
machinery whatsoever for the settlement of
disputes between the employees and the
employers and the reason for the omission is
that there is already a law governing industrial
disputes. There is no need for such a provision
in the present Bill. Again by the same
argument it can be said that there is already a
law governing punishments in the case of mis-
conduct and therefore there is no need for any
such provision to be included in this law as is
proposed to be done here now. Therefore a
provision for arbitration of industrial disputes
between the bank employees and the bank
should also be included in this Bill.
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Mr. Vice-Chairman, Sir, as I said before,
banking institutions have come in for a lot of
criticism in our country and the public has
shown a lot of concern about it. This is
primarily because there is concentration of
wealth and economic power in the hands of a
few and the credit structure has generally been
used for aristocratic purposes, for example,
hoarding, speculation in shares, etc.

Then the utilisation of the resources has not
been according to the requirements of the
public. The existing Banking Regulation Act
is faulty and is capable of being abused,
because we have seen that there is a close link
between the big industrial houses and the
commercial banks. There are umpteen
instances where undue influence has come into
play in the matter of disbursement of loans.
The banking companies are being managed by
these agents who are representatives of one or
the other of the industrial houses because a
person who is an Agent in one bank at the
same time has interests in another industrial
house. These two interests are quite different
but because of this the big industrial houses
are in a position to exercise undue influence.
That is why there has been a demand for
nationalisation of this very important institu-
tion primarily to promote economic growth
and planned development which is our goal
namely democratic socialism.

For any advance or for achieving progress
through this institution some criteria will have
to be laid down. Firstly, the banking institution
should be used for giving priorities to Plan.'
requirements. Secondly there is no-dynamism
in extending banking service to the rural
masses. Unfortunately experience has shown
that the two major institutions, namely, the
Reserve Bank of India and the State Bank of
India for all practical purposes can be said to
be under social control but there is no
association of the common man or the
agricultural sector. To say that there is social
control is not merely enough ; there must be
association of the people concerned and spe-
cially from the agricultural sector;:
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they should have a sense of participation, a
sense of belonging to these institutions on
which alone will depend the economic
development of our country. From the figures
available one finds that in 1967 eight lakh
accounts from among the depositors were
such where loan was given up to Rs. 10,000
but on the other side there are 562 accounts
where loans were given up to one crore of
rupees. This clearly shows the imbalance in
the existing system. There is no credit policy
for the rural masses and the small-scale
industry. From this point of view the present
Bill can be said to give them some relief
because as has been said in the objectives the
rural sector and the small-scale industries
which were not getting any benefit from the
present banking system will now be able to
get some facilities after this Bill becomes law.
This is no doubt a good step.

Sir, the institution of National Credit
Council is a very progressive step for which
the Deputy Prime Minister deserves our
congratulations. This is a new organisation
and through this everybody big and small will
be able to take maximum possible advantage.
There they will be able to sit together and
discuss the policy.

The proposal to appoint a Banking
Commission is a major progressive step.
Similarly the proposal to train banking
personnel is another important step. We have
found, that so far as the top positions are
concerned, all these posts, of Agents,
Managers, etc. were given to the relations of
the big business houses or to persons with in-
fluence. This provision for training is very
essential because banking like any other
branch of knowledge has equally become very
much advanced and technical and it is but
proper that only trained and qualified
personnel should be put incharge of these
institutions. The Bill has passed through two
Select Committees and we were expecting a
great deal, particularly from the point of view
of the trade union movement. We are very
sorry that the Deputy Prime Minister could
not agree to the combined demand of the
employees to remove section 36AD
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from the present bill. After going through the
various clauses of the Bill and the assurance
given by the Deputy Prime Minister on the
one side and the public concern shows in this
matter on the other side, we feel that
nationalisation of the banks alone is the
solution to take us nearer to our goal of
democratic socialism.

With these observations, I would request
the Deputy Prime Minister tc give a second
thought to the demand of deleting section
36AD, which ha created a lot of commotion
and agitation among the employees. We have
been connected with the trade union
movement in the banking industry and I can
assure you that the bank employees all over
the country are second to none in serving the
industry and thereby strengthen the country
towards its economic development. But by
putting obstructions in their way and creating
some sort of disturbance in their mind, I am
afraid that the efficiency with which they want
to discharge their duties will be adversely
affected.

Thank you.
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g A%1 ZTr 39 Ay wy fwwar § e
et & wifas aw 4% €\ 9g TafE
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i wregeor e |
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qLFA TN IE § FFIR! 000 awTe a4r
T F@ ¥ aga T £ AT T qT
TR H FAgAr, avaE wfz § A a7
Aqeares wT7 & v 398 aww o
77 & faq 9@ & A7 @ T N Arae
AR U IMA A AL

T A% F¢ A% ¥ wART g0 (A
QT AT AT H T AT T AT E
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F1 AAT FME WAL F7A ff 7 A FAE
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R T a7 ¥ quwr vl 7 w0 T wi
T AT T & AET IO T AF a7 a8
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waTE g A ag g 1 (Time bell ring.s)
AT FEHT, ¥ A4 0wt faag qaq Fdf
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SHRI A. G. KULKARNI (Maharashtra) :
Mr. Vice-Chairman, I rise here to support the
Bill, and particularly I am very happy to
congratulate the hon. Deputy Prime Minister
in connection with his announcement of
appointing a Banking Commission.

Mr. Vice-Chairman, let me make myself
also clear on one matter. As regards secton 3
6AD I have got my own reservations. I tried to
focus attention on them in the Select
Committee. But the difficulty was, when a
pace is being set by appointing a Credit
Council as well as by the introduction of
this'Bill, I thought that slowly the entire set-up
would be so geared that what we desire as an
economic policy can be brought in. But
particularly as regards 36AD 1 have my
reservations, and I questioned in the Select
Committee the utility in introducing this
section 36AD at this moment because there
are atlernate provisions available-in the Penal
Code, as has been rightly pointed out by my
colleague, Mr. Dharia, in this House. But apart
from this, Mr. Vice-Chairman, I want to
observe as follows :

I do not quite follow whether the
appointment and the creation of a Credit
Council agency and the passing of this Bill,
whether the effect of all these will be that
credit will flow in the desired priority fields so
quickly as we all desire, because after the
planning, of the last fifteen years we find that
at present the desired effect has not come as
far as the common man is concerned. I may
give here two or three instances. Particularly,
Mr. Vice-Chairman, if I could quote, in 1961-
62—when the planning started round about
1956-57—the cloth consumption was about
14.8 meters as against the present consumption
of 13.8 metres; foodgrains consumption per
head at that time was about 173.8 kg. as
against 146.8 kg. now; edible oils—I am
giving just a comparison— consumed were 4.2
kg.; now it is round about 3.4 k. g.; sugar
available was 5.7 kg. as against 5 kg. available
now. As against these, Mr. Vice-Chairman,
you see that the motor cars registered has risen
by round about
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2.2 times ; the art silk fabrics have risen by
2.6 times; consumption of radio receivers by
10.6 times ; electric fans by 5.3 times ;
refrigerators by 3.7 times; and airconditioners
by 2.1 times, and the rate of interest charged
to a small-scale industrialist has risen to
between 18 and 24 per cent.

Mr. Vice-Chairman, my submission is that
after the planning process has been initiated
for the last 15 to 17 years this is the present
state of affairs in this country, and no other
Commission is required to find out why the
rich is becoming richer and the poor is
becoming poorer. What I want to emphasize is
that the plannnig process has become a failure
because, apart from other reasons, the
implementation machinery was not proper.
There was no co-operation from the
bureaucracy, but particularly the credit policy
was not proper. That is my grouse. It will not
be also proper unless a fundamental change as
regards the concept of credit-worthiness of a
person concerned is decided upon by the
Government. Your desire in initiating planning
process is to attain a socialistic economy. For
attaining socialistic economy, I do not find
even in the present set-up of the Credit
Council that a talented engineer or an artisan
or a small-scale industrialist can get adequate
funds on his own credit-worthiness. I am not
going into the details as to how many crores
are collected in the banks and whether those
75 houses have taken them away. I can
understand that because they have got the
industry, the money might have been given.
But the way in which it is being given, the way
in which it is being managed, the way in which
the credit concept is being worked out is a
dangerous omen for attaining a socialist eco-
nomy. And that is why I am pleading with the
Government that the concept of credit-
worthiness is definitely to be changed in
favour of the small man. I shall also request
the Government in this very respect because in
the case of an agriculturist, a farmer, they are
trying to change the definition. Up to now, the
farmer was getting money in accordance with
the acreage held by him and on the basis of the
total value of it and the total revenue paid to
the
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Government. Now, the Government itself has
decided that the potentiality of the crop has to
be taken into consideration while granting
loan to the co-operatives. The concept of
creditworthiness in the case of industries and
in the case of technocrats must be changed on
the assessment of his industry's capacity to
produce and unless it is changed, whatever
law you pass or any creation of Council is not
going to change the situation.

Here I may also say about the entire
planning process in this country. What 1 was
thinking was that the vast resources available
in the form of deposits placed with the banks
should have been really diverted to the priority
sectors. What we find at present is that the
entire planning for the last' 17 years has
created so much of unutilised capacity. Today,
I think, it is there in the Press that in the
engineering industry itself the entire capacity
used to be utilised to about 90 per cent and
they have now found that it is being used up to
50 per cent. Which country will thrive and
progress if only 50 per cent of the installed
capacity in the engineering industry is used ? |
do not understand it. Similarly, what I am
finding is that the engineering industry which
really contributes between 30 and 32 per cent
of the value added to the production of the
country is remaining idle to an extent of 50 per
cent. So, this is the condition in the
engineering industry which is supposed to be
the cream of industries, which can create that
technological climate. This is the condition in
the engineering industry. We have seen
synthetic yarn industry being developed, we
have seen ice cream collaboration being
sanctioned. This is entirely due to the wrong
credit policy and wrong priorities which the
Government followed during the last 17 years
in its entire planning process.

In this connection, what I wanted to request
the Government was, this creation of a Credit
Council and the passing of this Bill is not
enough unless very stringent measures are
taken to see that the benefits go to the small
man concerned who will ultimately shoulder
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the responsibility for the progress of this
country.

I am very happy about the two amendments
which 1 suggested at the Select
Committee meetings; the Deputy Prime
Minister has made a mention of it. ~ What 1
was suggesting was that the Credit Council
and the passing of this Bill might be there
but the entire small industry, the entire gamut
of the small industry, the artisan at the vil-
lage level, the farmer at the village level,
should be served by the regional banks. It
is the present practice of the Reserve
Bank of India to allow mergers, to
encourage mergers, so that the small bank can
be taken over by the big banks ?  That was
what [ was against too. And I suggested that
the small industry should be supported by the
regional bank and the Government must see,
in the total concept of the banking
industry, to the integrated development
of the small bank along with the medium
bank, along with the big bank, and to that
extent, the policies must be diverted so that
ultimately the link between the small man
and the local banker which is much stronger,
whereby the local banker takes decision
on the spotin the interests of the small man
should be strengthened. As some of my
friends have stated, the State Bank of India
being nationalised alone has not served the
purpose. Let me make it very clear. I have
experience with the State Bank. I have
found as one connected with the small-
scale industry—it is the indoctrination of
the agent at the lower level, the motivation,
that he must help the small man is important
so that progress can be made. The State
Bank India is veering round to that view
and the new agents being now recruited are
given this reorientation and motivation
in their thinking.  Ultimately, it is the
motivation, whether it is in a bank or
whether it is in the public sector or whether it
is in the service of the Government—unless
the motivation is there, the country cannot
progress.

I want to submit that in this country we
have now reached a stage; and unless
some very drastic decisions are

taken on the economic front, I do not think
there is any future for this country as
regards economic progress. Why am I
saying this particularly ? You have also seen
what is the future of this Plan. Just now I was
discussing it with some of my colleagues in the
Central Hall and I can find it out. They say,
why blame the States for not raising their
resources ?  The Central Government is also
not very sure how to raise Rs. 2,500 crores.
The  difficulty is that the process of
formation of capital is already dried up.
There is no process at all. In agriculture, there
is a break-through. I can understand.
Agriculture is being developed. But there
must be a process whether that progress is to
be in agriculture or in the small industry or
anything in any industrial activity must be so
directed that capital formation takes place
at every stage. What  happened  to
France, such a nation, with such a
leader like Gen. de Gaulle, who was taking
the world in his stride, what happened to it
today ! The difficulty is that the entire
economy of France was in a disarray due to
the recent strike whereby production failed.
During the past eight or ten months there was a
very huge drain on the gold reserves of France.
On the other hand, in West Germany their
pockets were bulging with money because they
are technological very much trained and
they can produce goods at cheaper prices.
They have pegged down the prices of
consumer items as wellas the wages
of the workers. Inthis country, if you
really want to progress, if the exports
have tobe increased there has to be
an equilibrium between wages, prices and
production; that will save the country. It is not
only that. We can ask the workers to get
less.  Britain tried to pay the workers less.
But at the same time they encouraged the
imports of consumer items. That was
very wrong. . .

AN HON. MEMBER : They have
now stopped it.

SHRI A. G. KULKARNI : Now they have
become wiser. What I want to
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say is this. It is not the slogans of socialism
that are going to solve the problem. It is a
practical problem. The problem is, you please
freeze the profits of all concerned. Let us
freeze them. Then another problem will be to
peg the prices of consumer items at a level
where the workers can purchase their daily
needs at those prices. Thirdly, the workers
must also have an understanding with the
manufacturers of the industry so that the total
effect of all this will be a competitive product
in the world market.

I have got also another small warning to
give. We have got increased productivity due
to automation of machinery. This productivity
is not only due to the capital invested by the
industrialists; it is also due to the worker who
works. So, in view of this banking policy, this
Government must arrange the flow of money
into priorities. The first priority must be for
agriculture, the second must be for irrigation
and the third must be for light consumer
industries where we have got ample
opportunity. Now, we have got ample
engineering capacity. But unless you develop
these things along with the small-industry
sector, you cannot compete with any country.
We take the names of Japan and Germany.
Only in talk we take their names. But if we
want really to achieve what we want, the
equilibrium between the prices, wages and
production must be maintained. Otherwise,
you cannot achieve progress in this country.
And it is only the small man, the former and
the wage earner, who is going to shoulder the
entire progress in the country, who must be
encouraged to get adequate credit.

That is all; thank you.

SHRI C. ACHUTHA MENON (Kerala) :
Mr. Vice-Chairman, Sir, this Bill is now in its
final stages after its inglorious passage
through the Lok Sabha and also through this
House. We had remitted this Bill to a Select
Committee of this House. . .

SHRI M. N. KAUL (Nominated) : Which
made no change.
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SHRI C. ACHUTHA MENON: . . . but
unfortunately we are surprised to find that the
Select Committee has not been able to make
any change at all in the Bill although there was
very strong opposition to several clauses in the
Bill, especially to section 36AD. That shows
that the Government is determined not to
accept any amendment to the Bill, whatever
may be the strength of the arguments and
whatever may be the merits of the case. I am
therefore very much perturbed in speaking at
all because one feels that there is absolutely no
use speaking or arguing a case before this
House if the Government is so determined to
push through this Bill at any cost. However,
we have to perform our duty to the people and
to fight for causes which we consider to be just
and right and that is why I have to make cer-
tain observations with regard to this. Bill.

Now, Sir, the objectives with which this
Bill was supposed to be brought before the
House have been stated by the Deputy Prime
Minister himself. It was said that the link
between the few industrial houses and the
banks has to be snapped or at least made in-
effective. Then it was stated that the exclusive
orientation of the banks towards industries
and business has to be changed. It was also
stated that monopoly trends and misdirection
of resources will have to be curbed. It was
further said that in order to ensure that the
credit policies of the bank managements
conform to the priorities laid down in the Plan
for economic development this Bill was
necessary. Sir, if the Government was at all
serious about these objectives the only eway
in which these objectives could have been
achieved was by nationalisation of the
banking industry in this country.

SHRIM. N. KAUL : Quite.

SHRI C. ACHUTHA MENON : But the
Government is determined not to accept this
proposal in spite of the very broad agreement
and in spite of the pressure brought upon the
Government even by its own ranks and so
they have proposed this measure of
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which after all is a camouflage. If you go
through the evidence that was tendered before
the Select Committee of the Lok Sabha it will
be found that the bankers after all are not very
much perturbed about this Bill because they
know what is going to happen to the
trumpeted objectives of social control. They
have the experience of the control exercised
by the Reserve Bank for the last so many
years. They know very well that there is
nothing much to be afraid of in social control.
So the objective of social control after all is
not going to be achieved by this Bill.

There were some provisions in the Bill
which pointed towards that direction but even
those provisions have "been very much
watered down after its passage through the
Select Committee in the Lok Sabha. I shall
just refer to one or two such provisions.

For instance take the definition of small-
scale industrial concern in clause 2 (na). In the
original Bill it was 7 :5 lakhs of rupees but
now a small-scale industrial concern means an
industrial concern in which the investment in
plant and machinery is not in excess of Rs. 20
lakhs. Government could fix the limit up to
Rs. 15 lakhs before but now it has been
changed to Rs. 20 lakhs. So in the ambit of the
small-scale industry many other things are
sought to be covered like the ancillary
industries which are the appendages of the big
industrial concerns and they will also get the
protection of this provision. Naturally the
scope has been widened and the objective
with which this Bill has been brought forward
is sought to be set aside so to say.

In the same manner there is another
provision in 2(ne). That relates to the
definition of substantial interest. Now one of
the provisions in the Bill is to prohibit loans
and advances being given by the banks to the
directors who are also directors of other com-
panies or directors who have substantial
interest in other companies. This substantial
interest was defined as having a holding of 5
per cent of the paid-up capital; now it has been
changed to Rs. 5lakhs or 10 per cent, of

[ RAJYA SABHA |

(Amdt.) Bill, 1968 2300
the paid-up capital. That way this provision in
the Bill has been watered down. I am not
going to enumerate all the items in the Bill by
which the very objective with which the Bill
was introduced in Parliament has been sought
to be set aside; there are so many o'her things
to which I shall not refer.

There is however one thing to which I want
to refer, that is, clause 3 relating to insertion of
section 10A governing the appointment of
directors. There it has been laid down that not
less than 51 per cent of the total number of
members of the Board of directors of a
banking company shall consist of persons who.
will have such and such qualifications and
they go on enumerating the various
qualifications but never in this enumeration
has there been a provision for the inclusion of
anybody from among the employees. Now all
the trade union organisations have urged that if
at all in the banking companies some provision
has to be made for the democratisation of the
Board of directors for giving a social purpose
to it. It is very necessary to include
representatives of the employees. As has been
stated on the floor of this House by other
Members also, what is after all social control ?
Social control is not control by the big
monopolists and the tycoons who are already
in control of the banks and the banking
industry. Social control if it is to have any
meaning must include control by persons who
are directly concerned with production,
workers in industry, agriculturists, cultivators,
peasants and other categories of workers. If
you don't provide for the inclusion of such
elements in the Board of directors of the
banking concerns absolutely no change is
going to be brought about by whatever
measure you may be passing in this
Parliament. In spite of repeated appeals that
have been made before the Select Committee
as well as before Parliament by the Members
and trade organisations, the Government has
not thought it fit to provide for it. So
altogether what has been done here is not to
provide even for social control according to
the conception of the Government. On the
other



2301 Banking Lous
hand, they have thought it fit to introduce
various measures for control of the working
class and the trade union activities of the
banking employees. That is the main purpose
of the Bill. Let us not be taken in by this
propaganda. The main purpose of the Bill
seems to be to control the trade union
activities of the banking employees, and that
has been done very effectively by clause
36AD. Many people have said, and 1 agree
with them, that the

GIPN—S6—54 R.S./63-30-5-69—570.

[2 DEC. 1968]

(Amdt.) Bill, 1968 2302
provision in clause 36AD itself is quite out of
place in a Bill of this kind.

THE VICE-CHAIRMAN (SHRI D.
) : Mr. Menon, you will kindly
continue tomorrow.

The House stands adjourned till 11 A.M.
tomorrow.

The House then adjourned at five
of the clock till eleven of the clock
on Tuesday, the 3rd December,
1968.





